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CENTRAL ADN.NISTRATIVE TRIBUNlL 

CALCUTTA BENCH 

O.A.No.901 of 1997 
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3. Divisional Personnel Officer, 
E. Railway, Malda, 
P.O. & Dist. Malda 
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E. Railway, Malda 
P.O. & Dist. Malda 
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P.O. & Dist. Malda 

Respondents 

For the Applicants : Mr. S.N. Mltra, counsel 

or the Respondents: Mr. C. Samaddar, counsel 

Heard bn 26.2.1998 	 Date of order: 26.2.1998 

ORDER 

B. C. Sarma. AM 

This application has been filed jointly by 38 applicants 

who claim to have worked as Hot Weather Watermen and were disengaged 

some time in 1988. They have contended that a direction be issued 

on the respondents to give them the benefit of the judgment dated 

19.3.92 passed in OA 590/89 (Arun Kumar Ram and others vs. Unionof 

India and others) in respect of some Hot Weather Watermen staff. 

2. 	• We have heard the submissions of the learned *counsel 

of both the parties and perused the records. We find that the cause 

of acticn in this case had arisen in 1988 and the application has 

been filed only on 6.8.97 after a lapse of about 9 years. The 

applicants have also prayed for issue of a direction on the 

responde ts to give the benefit of the judgment which was passed 

in 1992. No plausible explanation has been given by the learned 

counsel for the applicants as to why there has been so much delay in 

filing ths application. The Hon'ble Apex Court in the case of Baliram 

Prasad vs. Union of India and others, reported in 19972) SCC 292 

held that sufficient cause for not making an application within the 

statutory period has to be made out in respect of the period bey-nd 

limitation. The Hon'ble Apex Court have also observed that even for 

getting the benefit of the judgment passed by a Court the Claim must 

be made within the period of limitation and this was the judgment 

in the case of State of Karnataka and others vs. S.M. •Kotrayya and 

Contd...5/- 



H 

- 	5 - 

others, reported in (1996) 6 SCC 267. In this case even no condonation 

for delay has been filed. When we apply the said principle we find 

that the instant petition is hopelessly barred by limitation both 

in respect of their claim of reengagement and also for regularisation 

and hence they are not entitled to get the benefit of the judgment 

passed by this Tribunal. Accordingly the application is summarily 

dismissed at the stage of admission itself without passing any order 

as to costs. 

(D. Purkayastha) 

MEMBER (J) 

26.2. 1998 

(B.C. Sarma) 

MEMBER (A) 

26.2.1998 


